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Per Shri S. S. Godara:

This assessee’s appeal for assessment year 2014-15 arises against the
Commissioner of Income Tax (A) - 17, Kolkata order dated 06.12.2018 passed in
case No.19/CIT(A)-17/Kol/17-18 involving proceedings u/s 143(3) of the Income
Tax Act, 1961 (in short ‘the Act’).

Heard both the parties. Case file perused.

2. The assessee’s sole substantive grievance raised in the instant appeal seeks
to reverse both the lower authorities’ action adding alleged unexplained cash
deposits of Rs.3,95,000/-. I make it clear at the outset that there is no dispute about
the assessee’s cash deposits in principle. His only case is that he had filed written
submissions/records indicating his wife Smt. Chinmoyee Podder’s credits as
source of cash deposits on 22.04.2013, 02.05.2013, 13.05.2013 & 16.05.2013
involving sum(s) of Rs.1,00,000/- each in former two, Rs.45,000/- and
Rs.1,50,000/- respectively. The CIT(A) has nowhere rebutted the said factual
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position in the lower appellate order under challenge. The fact also remains that
although the assessee has been maintaining the joint bank account in issue, the
above explanation to this effect was nowhere placed before the Assessing Officer
for the purpose of factual verification. I deem it appropriate in this peculiar factual
backdrop that a lump sum addition of Rs.1,00,000/- would meet the ends of justice
with a rider that same shall not be treated as a precedent in any other case. The

assessee gets relief of Rs.2,95,000/-. Necessary computation to follow as per law.
3. This assessee's appeal is partly allowed in above terms.

Order is pronounced in the open court on 15.11.2019.
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